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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE TWENTIETH DAY OF JANUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE SRI JUSTICE PULLA KARTHIK

WRIT ETITION NOs: 1532 1545 1556 1559 1599 & 1619 0F 2026

W.P.No.1532 OF 2026

Between:

Lagisetty Srinivasa Rao, S/O Mallaiah, Age.61 years Occ. Retd Sl, R/o H no._6-
156/1 1,'sriram Nagar, Road no 9, WGL X road, Khammam, Khammam Dist, TG -

507 003.

...PETITIONER

AND
1 State of Telangana, Rep by its Principal Secretary Finance and plannlng

Department, Secretaiiat, Hyderabad

State of Telangana, Rep by its Principal Secretary, Directorate of Home
,Secretariat, Hyderabad

District Treasury Officer, Khammam District

Sub Treasurer Officer, Khammam District

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to declare the action of the Respondents in not releasing and paying the

pensionary benefits which includes (1) Retirement Gratuity Composite State

Share amount of Rs 1500838/- with Token no 2524311259 daled 22-03-2025 (2)

Retirement Gratuity Telangana State Share amount of Rs 991621 with token

numbet 2524311272 daled 22-03-2025 (3) CVP bill Composite state share of

amount Rs 17652801- with token no 2524311289 dated 22.03.2025 4) CVP

Telangana state share of amount Rs 1166341 with token no 2524311309 dated

22.03.2025 5) Final EIs, Half Pay Leave Encashment of amount Rs 10196581

with token no 2524182228 dated 11.03.2025 6) GPF Final payment of amount Rs
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829162/- with token no 2524134738 dated 06.03.2025 ,

426481- with token no 26009467 2 dated 04/0812025 8) PR(:

amount Rs 253811- with token 26002407 08 ii) of amount R.s

2600240684 iii) of amount Rs 25382/- with token no 26001t,

Rs 253821 with token no 2600240587 v) of amount Rs l

2600240573 vi) of amount Rs 25383/- with token no 26002

Rs 253831 with token no2600240547 viii) of amount Rs I

2600240528 ix) of amount Rs 25383/- with token no 2600i1, (

253821- wilh token no 2600240494 xi) of amount Rs 25

2600240481 xii) of amount Rs 253831 with token no 26002,

2025 as illegal, arbitrary, discriminatory, and violation of z

Constitution of lndia by issuing appropriate writ, orcl€ '
particularly in the nature of tvIANDAMUS and corr:;r

Respondents to release and pay the pension benefits witl'r

per annum from date of retirement to till the date of actual prr

)GlS of amount Rs

1020 ARREARS i) of

53811 with token no

00645 iv) of amount

383! with token no

i0561 vii) of amount

3B3r- with token no

505 x) of amount Rs

i83/- with token no

]468 DATED 06-05-

'ticles 14 and 1 6 of

or direction more

quently direcl the

terest @ 24Percent

nrent is made.

lA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the cr r

the affidavit filed in support of the petition, the High Cou 1

direct the Respondents to release and pay the pensionary b:
(1) Retirement Gratuity Composite State Share amount ol

Token no 2524311259 dated 22-03-2025 (2) Retiremen,

Stale Share amount of Rs 99162/- with token numbe( 2\2.ti
2025 (3) CVP bill Composite state share of amount Rs 17{jr

2524311289 daled 22 03.2025 4) CVP Tetangana state s

1166341- with token no 25243113O9 dated 22.03.2025 S'

Leave Encashment of amount Rs 1019658^ with token n:
11.03.2025 6) GPF Final payment of amount Rs 829 I

2524134738 dated 06.03.2025 7)cts of amount Rs 42l
260094672 dared 04/08i2025 8) pRC 2020 ARREARS i) cf

with token 2600240708 ii) of amount Rs 25381t with token .r

amount Rs 253821- with token no 26002400645 iv) of am,r

token no 2600240587 v) of amount Rs 253831 with token n

amount Rs 253831- with token no 2600240561 vii) of anror

umstances stated in

may be pleased to

refits which includes

Rs '15008381 with

Gratuity Telangana

11272 dated 22-03-

280/- with token no

rare of amount Rs

:inal Els, Half Pay

2524182228 dated

2/. with token no

f8l with token no

amount Rs 253811-

> 2600240684 iii) of

nt Rs 253821 with

2600240573 vi) of

nt Rs 25383/- with



token no2600240547 viii) of amount Rs 253831 with token no 2600240528 ix) of
amount Rs 253831 with token no 2600240505 x) of amount Rs 25382/- with token
no 2600240494 xi) of amount Rs 25383t with token no 26O0240481 xii) of

amount Rs 253831 with token no 2600240468 dated 06-05-2025 forthwith

pending disposal of the above writ petition pending disposal of the above writ
petition.

Counsel for the Petitioner : SRI B.BHAGATH SAIN

Counsel for the Respondents No.1,3&4 : GP FOR SERVICES lll

Counsel for the Respondents No.2 : GP FOR SERVICES (HOME)

W.P.No.1545 OF 2026

Between:

Rajolu Srlsgilam, S/o Appaiah, Age 61 years Occ. Retd Head Constable, R/o H no
11-10-8231D1N1, DSR Nagar -2, Bypass Road, Khammam Dist, TG sot OO2

...PETITIONER
AND

1.

2

3

4

State of Telangana, Rep by its Principal Secretary Finance and planning
Department, Secretariat, Hyderabad

State of Telangana, Rep by its Principal Secretary, Directorate of
Home,Secretariat, Hyderabad

District Treasury Officer, Khammam District

Sub Treasurer Officer, Khammam District

.RESPONDENTS

Petition under Article 226 of the Constitution of india praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be
pleased to declare the action of the Respondents in not releasing and paying the
pensionary benefits which includes (1) Retirement Gratuity Composite State

Share amount of Rs 11647711- with Token no 2600865694 dated 24-07 -2025 (2)

Retirement Gratuity Telangana State Share amount of Rs 4352291- with token

number 2600865684 dated 24-O7 -2025 (3) CVP bitt Composite state share of
amount Rs 12694651- with token no 2600865637 dated 24.07.2025 4) CVp
Telangana state share of amount Rs 4743501 with token no 2600865672 dated

24.07.2025 5) Final Els, Half Pay Leave Encashment of amount Rs 1342040/-



with token no 2601029770 dated 07.08.2025 6) GPF Final p r

1353631/- with token no 2600683088 dated 07.O7.2025 7) ,

i) of amount Rs 232711- with token nO 2600735945 ii) of anr,

token no 26007 35927 iii) of amount Rs 232711- with token -

amount Rs 23271/- wilh token no 2600735889 v) of amount :

no 2600735875 vi) of amount Rs 232701- with token nr,

amount Rs 2327 1l- wilh token no 2600735844 viii) of am I
token no 2600735831 ix) of amount Rs 23269^ with token r

amount Rs 23269/- with token no 26007 35794 xi) of anro

token no 26007 3577 7 xii) of amount Rs 23269/- with tcl
DATED 01-07-2025 as illegal, arbitrary, discriminatory, and ,,

and 16 of Constitution of lndia by issuing appropriate writ, o (

particularly in the nature of ii/ANDAMUS and conse

Respondents to release and pay the pension benefits with r

per annum from date of retirement to till the date of actual pa1

/ment of amount Rs

tC 2O2O ARREARS

Lrnt Rs 23271l- with

r 2600735905 iv) of

;232711- with token

2600735862 vii) of

rnt Rs 232691 with

: 2600735812 x) of

nt Rs 232691 with

:n no 2600735739

>lation of articles 14

er or direction more

luently direct the

terest @ 24percenl

nent is made.

IA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circ

the affidavit fiied in support of the petition, the High Cour:

direct the Respondents to release and pay the pensionary br,r

(1) Retirement Gratuity Composite State Share amounl cf

Token no 2600865694 dated 24-07 -2025 (2) Retirement Gra.L

Share amount of Rs 4352291 with token number 26008656{},

(3) CVP bill Composite state share of amount Rs 1 269 4

2600865637 dated 24.07.2025 4) CVP Telangana state {;l

4743501- with token no 2600865672 dated 24.O7.2025 5)

Leave Encashment of amount Rs 13470401 with token no

07.08.2025 6) GPF Final payment of amount Rs 1353(ii

2600683088 dated 07.07.2025 7) PRC 2020 ARREARS i) ot

with token no 2600735945 ii) of amount Rs 232711- with tok€r

of amount Rs 232711- with token no 2600235905 iv) of amo

token no 2600735889 v) of amount Rs 23271t- with token r(
amount Rs 232701- with token no 2600735862 vii) of amor
token no 26007 35844 viii) of amount Rs 232691 with token r r

rmstances stated in
.Ilay be pleased to

efits which includes

Rs 1 164771l- with

ity Telangana State

daled 24-07 -2O25

i5/- with token no

are of amount Rs
:inal Els, Half Pay

2601029770 dated

1/- with token no

rmount Rs 232711-

no 2600735927 iii)

nt Rs 232711 with

2600735875 vi) of

rt Rs 23271l- with

2600735831 ix) of

I

i
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amount Rs 232691- wilh token no 2600735A12 x) of amount Rs 23269/- with token

no 2600735794 xi) of amount Rs 23269/-with token no 2600735777 xii) of amount

Rs 23269/- with token no 2600735739 DATED 01-07-2025; forthwith pending

disposal of the above writ petrtion pending disposal of the above writ petition.

Counsel for the Petitioner : SRI B.BHAGATH SAIN

Counsel for the Respondents No.I,3&4 : GP FOR SERVICES lll

Counsel for the Respondents No.2 : GP FOR SERVICES (HOME)

W.P.No.1556 OF 2026

Between

Kukkala lr,lysaiah, S/o tvlukkanti, Age.61 years Occ. Retd AR Sl, R/o H no.4-2-
15112721518,11 , Srinivasa Nagar, Khammam, Khammam Dist, TG - 507 003

...PETITIONER

AND

1 State of Telangana,, Rep by its Principal Secretary Finance and planning
Department, Secretariat, Hyderabad

State of Telangana,, Rep by its Principal Secretary, Directorate of AR
Sl,Secretariat, Hyderabad

3. District Treasury Officer,, Khammam District

4. Sub Treasurer Officer,, Khammam District

.RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to declare the action of the Respondents in not releasing and paying the

pensionary benefits which includes (1) Retirement Gratuity Composite State Share

amount of Rs 15,11,5901 with Token no 2524311159 dated 01'03-2025 (2)

Retirement Gratuity Telangana State Share amount of Rs 88,4101 with token

number 2524311 169 dated 01-03-2025 (3) CVP bill Composite state share of

amount Rs 44,4071- with token no 2600616250 dated 26-08-2025 4) CVP

Telangana state share of amount Rs 2,5971 with token no 2600616436 dated 26-

O8-2O25 5) CVP bill composite of amount Rs 17,77,927/- with token no

2524311201 dated 01-03-2025 6)CVP Bill TG share of amount Rs 103987/- with

token no 224311220 dated 01-03-2025 7)Final Els, Half Pay Leave Encashment of
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amount Rs 14235631- with token no 2524182170 dated 11-()

payment of amount Rs 16983791 with token no 252413479i'.

GIS of amount Rs 433261 with token no 2600949688 dated

2020 ARREARS r) of amount Rs 25769^with token no 260():

Rs 257691 with token no 2600240684 iii) of amount Rs 2€

2600241607 iv) of amount Rs 25770^ with token no 2600241

257701- wilh token no 2600241625 vi) of amount Rs 2i,
2600241651 vii) of amount Rs 257701- with token no 260024

Rs 257681 with token no 2600241689 ix) of amount Rs 25

2600241710 x) of amount Rs 257681 with token no 260024-',

25769/- with token no 2600241744 xii) of amount Rs 2t,'

2600241755 xiii) of amount Rs 257691 with token no 26002+

2025. as illegal, arbitrary, discriminatory, and violation of ir

Constitution of lncia by issuing appropriate writ, order or direol

in the nature of IIIANDAMUS and consequently direct the Re r

and pay the pension benefits with interest @ 24 Percent pe'

retirement to till the date of actual payment is made.

lA NO: 1 OF 2026

Petition under Section '151 CPC praying that in the circ

the affidavit filed in suppo( of the petition, the High Court ma y

the Respondents to release and pay the pensionary benefi:r

Retirement Gratuity Composite State Share a amount of I

Token no 2524311159 dated 01-03-2025 (2) Retirement Gra.t

Share amount of Rs 88,4101 with token number 25243111)

(3) CVP bill Composite state share of amount Rs 44,,1

2600616250 dated 26-08-2025 4) CVP Telangana state r;

2,5971- with token no 2600616436 dated 26-08-2025 5) C!
amount Rs 17,77,9271- with token no 2524311201 dated O'

TG share of amount Rs 1039871 with token no 22431122C

7)Final Els, Half Pay Leave Encashment of amount Rs 1423

2524182170 dated 11-03-2025 8) cPF Final payment of al
with token no 2524134792 dated 05.03.2025 9) GIS of amo

token no 2600949688 dated 06-05-2025 10) PRC 2020 ARRE i

-2025 8) GPF Final

jated 05.03.2025 9)

6-05-2025 10) PRC

41587 ii) of amount

z69/' with token no

)25 v) of amount Rs

691 with token no

1667 viii) of amount

z70l with token no

25 xi) of amount Rs

681 with token no

883 DATED 06-05-

icles 14 and 1 6 of

cn more padicularly

rondents to release

rnnum from date of

rmstances stated in

ce pleased to direct

which includes (1)

rs 1 5, '1 1 ,590/- with

ty Telangana State

)dated 01-03-2025

7l with token no

are of amount Rs

I bill composile of

)3-2025 6)CVP Biil

dated 01-03-2025

i63l with token no

ount Rs 1698379/-

nt Rs 433261 with

RS i) of amount Rs



25769lwith token no 26oo241sgr ii) of amount Rs 25769r with token no
2600240684 iii) of amount Rs 25769/- with token no 2600241607 iv) of amount Rs
25770r- with token no 2600241625 v) of amount Rs 25770/- with token no
2600241625 vi) ofamountRs 25769/- with token no 26002416s1vii) of amount Rs
257701- with token no 260024166r viii) of amount Rs 2s768r with token no
2600241689 ix) of amount Rs 25rro/- with token no 2600241710 x) of amount Rs
257681- with token no 260024172s xi) of amount Rs 25769r with token no
2600241744 xii) of amount Rs 25768r with token no 260o2417s5 xiii) of amount
Rs 257691 with token no 260024'1883 DATED 06-05-2025. forthwith pending
disposal of the above writ petition pending disposal of the above writ petition.

Counsel for the Petitioner : SRI B.BHAGATH SAIN

Counsel for the Respondents No.1,3&4 : Gp FOR SERVICES lll

Counsel for the Respondents No.2 : Gp FOR SERVICES (HOME)

W.P.No.1559 OF 2026

Between

Syed rbrahim' s/o Abbas. Age.61 years occ. Retd sr, R/o H no. 1o-10-770r12tD.Raparthi Nagar -2, KhammaniUrbafi, xnarmim, r"olsrji oor

...PETITIONER
AND

1 State of Telarqana. Reo bv its principat Secretary Finance and ptanning
Department, Secretarial, Hyderabad

State of Telanqana. Reo bv its Principal Secretary, Directorate of Home,Secretariat, Hyderabad'

District Treasury Officer,, Khammam District

Sub Treasurer Officer, Khammam District

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to declare the action of the Respondents in not rereasing and paying the
pensionary benefits which incrudes (1) Retirement Gratuity composite state
shareamount of Rs 1430482/- with roken no 2601442702 dated 10-09-2025 (2)
Retirement Gratuity Terangana state Share amount of Rs 16951gr with token
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number 2601442657 dated 10-09-2025 (3) CVp bifl Conr

amount Rs 1905846/- with token no 2601442646 daterl

Telangana state share of amount Rs 2258511 with token r

10.09.2025 s)CVP of amount Rs 4T922Bl- wilh token no 26(rj

2025 6)CVP of amount Rs 5680lwith token no 260214413)
Final Els, Half Pay Leave Encashment of amount Rs 16()

2601550216 dated 08.10.2025 8)GpF Final payment of amc

token no 2601322148 dated 12 09 2025 9) pRC 2020 ARR:
284111- wiIf, token no 2601329322 ii) of amount Rs 23

2601329294 dated 06/09/2025 iii) of amount Rs 2B.t

2601329259 dated 06/09/2025 iv) of amount Rs 2B.l

2601329223 v) of amount Rs Z84T1l- with token no 260132)
284701- wilh token no 2601329164 vii) of amount Rs 2 3

2601329131 viii) of amount Rs ZB472l- with token no 2601:
Rs 284711- with token no 2601329056 x) of amount Rs 2{

2601329015 xi) of amount Rs 284lZl- with token no 260132{}l

284721- with token no 2601328951 DATED 12-Og-2O25

discriminatory, and violation of articles 14 and 16 of Cor
issuing appropriate writ, order or direction more particul;t

t\4AN DAI\,,IU S ancj consequen y direct the Respondents to r

pension benefits with interest alias 24percent per annum fronl
till the date of actual payment is made.

lA NO: 1 OF 2026

Petition under Section 151 CpC praying that in the circ

the aFfidavit filed irr support of the petition, the High Court may
to direct the Respondents to release and pay the pensio

includes 1) Retirement Gratuity Composite State Share amo
with Token no 2601442702 dated 10-09-2025 (2) Retiremerl
State Share amount of Rs '16951g/- with token number 26014
2025 (3) CVP bill Composite state share of amount Rs 1905
2601442646 dated 10.09.2025 4) CVp Tetangana state sl
2258511- with token no 2601445032 dated 10.09.2025 5l(
4792281- with token no 26O2144136 dated 24-11_ZOZS 6,(

osite state share of

10.09.2025 4) CVP

r 2601445032 dated

144136 dated 24-11-

daled 24-11-2025 7)

1756/- with token no

rnt Rs 2947891 with

\RS i) of amount Rs

171l with token no

1l with token no

0l with token no

94 vi) of amount Rs

171/- wilh token no

29101 ix) of amount

4721- wilh token no

84 xii) of amount Rs

rs illegal, arbitrary,

;titution of lndia by

y in the nature of

:iease and pay the

iate of retirement to

Jmstances stated in

be pleased pleased

ary benefits which

nt of Rs 14304821-

Gratuity Telangana

12657 dated 10-09-

146/- with token no

are of amount Rs

VP of amount Rs

VP of amount Rs



56801 with token no 26o214413s daLed 24-11-2025 7) Finar Ers, Harf pay Leave
Encashment of amount Rs 16097561 with token no 2601s50216 dated 0g.i0.202s
8) GPF Final payment of amount Rs 294789/- with token no 2601322148 dated
12.09 2025 9) PRC 2020 ARREARS i) of amount Rs 284711- with token no
2601329322 ii) of amount Rs 2B4t1t- with token no 2601329294 dated 06/09/2025
iii) of amount Rs 28471t- with token no 26013292s9 dated 06/09/2025 iv) of
amount Rs 284701- with token no 2601329223 v) of amount Rs 28471l- with token
no 2601329194 vi) of amount Rs 284z0l with token no 2601329164 vii) of amount
Rs 284711- with token no 2601329131 viii) of amount Rs 2g4l2l- with token no
2601329101 ix) of amount Rs 284711- with token no 2601329056 x) of amount Rs
284721- with token no 2601 329015 xi) of amount Rs 284r2r- with token no
2601328984 xii) of amount Rs 284721- with token no 260'13289s'1 DATED 12-09-
2025; forthwith pending disposal of the above writ petition pending disposal of the
above writ petition.

Counsel for the Petitioner : SRI B.BHAGATH SAIN

Counsel for the Respondents No.1,3&4 : Gp FOR SERVICES lll

Counsel for the Respondents No.2 : Gp FOR SERVICES (HOME)

W.P.No.1599 OF 2026

Between:

V Mddhava [e-d_d.y, S/o Chandra Reddy, Age.61 years Occ. Retd Head Constiable,
B{o ! no 2-2-3611, Laxmi Nagar, fetutapatti, Khinapuram UrOan, Xnammam-Oiii
TG 507 002

...PETITIONER
AND

1. State of Telangana, Rep by its Principal Secretary Finance and planning
Department, Secretariat, Hyderabad

2. S^tate of Telangana, Rep by its Principal Secretary, Directorate of Home
,Secretariat, Hyderabad

3. District Treasury Officer, Khammam District

4. Sub Treasurer Officer, Khammam District

...RESPONDENTS



Petition under Articte 226 of the Constitution of lnrj
circumstances stated in the affidavit filed therewith, fl.re,
pleased to declare the action of the Respondents in not rele
pensionary benefits which includes (.1) Retirement GralL
Share amount of Rs .108g339/_ 

with Token no 26O1320845
Retirement Gratuity Telangana State Share amount of Rr;
number 260'1320862 dated t2_Og_2O25 (3) CVp bilt Corr p

amount Rs 11561731_ with token no 2601320g32 dated
Telangana state share of amount Rs 543552^ with token r)

12.09.2025 5) Frnal Els, Half pay Leave Encashment of :r
with token no 2601550264 dated 08.10.2025 6) GpF Finat p:
8142881- with token no 2601645961 dated 21.102025 7) |
amount Rs 624641_ with token no ZS23B4l5t6 dated 03/02
ARREARS i) of amount Rs 224921- with token no 260132t1
224921- with token no 2601327910 iri) of amount Rs 222
2601327865 iv) ot amount Rs 224921_ with token no 260132.:
224921- with token no 260132t7g4 vi) of amount Rs 224
2601327735 vii) of amount Rs 224921_ with token no 2601311
Rs 224921- with token no 26O1327649 ix) of amount Rs 21i,
2601327608 x) of amount Rs 224911_ with token no 2601327 j
224911- with token no 2601322528 xii) of amount Rs 22,1
2601322924 DATED 12_09_2025, as i egal, aft)itrary, discrimrr
of articles 14 and 16 of Constitution of lndia by issuing apprrr
direction more particularly in the nature of lr,4ANDAIvlUS and r

the Respondents to release and pay the pension benefits r

percent per annum from date of retirement to till the date of
m ade.

a praying that in the

High Court may be

lsing and paying the

ty Composite State

laled 12-09-2025 (2)

5116211- with token

osite state share of

12.09.2025 4) CVP

2601320811dated

rount Rs 12640121-

/ment of amount Rs

urrender Leaves of
2025 8) PRC 2020

12 it\ of amount Rs

)21- witl't token no

29 v) of amount Rs

)21- with token no

683 viii) of amount

91/- with token no
'6 xi) of amount Rs
r1l with token no

rtory, and violation

riate writ, order or
onsequently direct
,ith interest @ 24

actual payment is

lA NO: 1 oF 2026

Petition under Section 151 cpc praying that in the circtrr rstances stated in
the affidavit filed in support of the petition, the High Court .r ay be pleased to
direct the Respondents to rerease and pay the pensionary ben: its which incrudes
('1 ) Retirement Gratuity Composite State Share amount of : ; .l0gg339l 

with
Token no 2601320845 dateri 12-09-2025 (2) Retirement cratlrit rerangana State



Share amount of Rs 51'1621/- with token number 2601320862 dated 12-09-2025

(3) CVP bill Composite state share of amount Rs 1 156173/- with token no

2601320832 dated 12.09.2025 4) CVP Telangana state share of amount Rs

5435521- with token no 2601320811 dated 12.09.2025 5) Final Els, Hatf pay

Leave Encashment of amount Rs 12640121- with token no 2601550264 dated

08.10.2025 6) GPF Final payment of amount Rs 8142881 with token no

2601645961 dated 21 .10.2025 7) Surrender Leaves of amount Rs 62464/-with

token no 2523847 57 6 dated 0310212025 8) PRC 2020 ARREARS i) of amounr Rs

224921- with token no 2601327942 ii) ot amount Rs 224921- with token no

2601327910 iii) of amount Rs 224921- with token no 2601327865 iv) of amount Rs

224921- with token no 2601327 829 v) of amount Rs 224921- with token no

2601327794 vi) of amount Rs 224921- with token no 2601327735 vii) of amount

Rs 224921- with token no 2601327 683 viii) of amount Rs 224921- with token no

2601327649 ix) of amount Rs 224911- with token no 2601327608 x) of amount Rs

224911- with token no 2601327576 xi) of amount Rs 224911- with token no

2601327 528 xii) of amount Rs 224911- with token no 2601322924 DATED 12-09-

2025, forthwith pending disposal of the above writ petition pending disposal of the

above writ petition.

Counsel for the Petitioner : SRI B.BHAGATH SAIN

Counsel for the Respondents No.1,3&4 : GP FOR SERVICES lll

Couirsel for the Respondents No.2 : GP FOR SERVICES (HOME)

W.P.No.1619 OF 2026

Between:

K. Ramesh Babu, S/o K. Krishna Murthy, Age 61 years Occ. Retd School
Assitant(PS), R/o H no. 11-10-647 Flal no 2O4, Maruthi Nilayam, Burhanapuram,
Khammam town, Khammam TG - 507 001

AND
I

...PETITIONER

State of Telangana, Rep by its Principal Secretary Finance and planning
Department, Secretariat, Hyderabad

State of Telangana, Rep by its Principal Secretary, Directorate of School
Education,Secretariat, Hyderabad

District Treasury Officer, Khammam District.
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J



4. Sub Treasurer Officer, Khammam District

Petition under Article 226 of the Constitution of lnr i

circumstances stated in the affidavit fited therewith, the
pleased to declare the action of the Respondents in not rel:
pensionary benefits which includes ( 1 ) Retirement Gratuity o
amount of Rs 10554721 with Token oo 260O74016i rl

Retirement Gratuity Telangana State Share amount of R{,

number 260074020'1 dated 16-06-2025 (3) CVp biil Corrp

amount Rs 11212571- with token no 26OOt 40230 dated

Telangana state share of amount Rs 57g46gl with token I
16.06.2025 5) Finat EIs, Half pay Leave Encashment of am )
token no 2600454582 dated 04 06.2025 6) GIS Finat pay

545041 with token no 2600454503 Cated 04 06.2025 7) Zpc
(out of total Amount 500t6431-) with cheque no 260i29859€
PRC 2020 ARREARS i) of amount Rs .19440t with token r
amount Rs 194391 with token no 2600454569 iii) of amount -
no 2600454568 iv) of amount Rs 19439t with token no 2600,

Rs 19439/- with token no 2600454557 vi) of amount Rs 1€

2600454548 vii) of amount Rs 19439/- with token no 260045

Rs 19439/- with token no 2600454535 ix) of amount Rs 1 9

2600454529 x) of amount Rs 194391 with token no 2600454t
194381 with token no 2600454515 xii) of amount Rs 1gz

26004545'10 DATED 04-06-2025 9) DA Arrears of amount R;
no 2600739388 ii) with token no 2600739395 iii) with token n l
token no 2600739411 v) with token no 2600739373 DATED 0i

arbitrary, discriminatory, and violation of articles 1 4 and 16 o1

by issuing appropriate writ, order or direction more particr.tle

MANDAMUS and consequenfly direct the Respondents to .r

pension benefits with interest alias 24percent per annum from (

till the date of actual payment is made.

.,.RESPONDENTS

r praying that in the

ligh Court may be

rsing and paying the

rnposite State Share

ted 16-06-2025 (2)

544528/- with token

:site state share of

16.06.2025 4) CVP

,2600740184 dated

rnt Rs 8908761 with

nent of amount Rs
)F amount 7590161-

Jated 11-09-2025 8)

) 2600454575 ii) of

r 19439/- with token

54561 v) of amount

1391 with token no

1538 viii) of amount

1391 with token no

26 xl) of amount Rs

381 with token no

50241- i) with token

2600739416 iv)with

-07 -2025 as illegal,

)onstitution of lndia

ly in the nature of
lease and pay the

ate of retirement to



lA NO: 1 oF 2026

petition under section 15-l cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased preasedto direct the Respondents to rerease and pay the pensionary benefits which
incrudes (1) Retirement Gratuity composite State Share amount of Rs 1055472/-
with Token no 2600t4O161 dated .16.06_2025 

(2) Retirement Gratuity Telangana
state share amount of Rs 544528r- with token number 2600740201 dated .r6_06_
2025 (3) CVp bi, composite state share of amount Rs 1121257/-with token no
26007 40230 dated i6.06.2025 4) CVp Telangana state share 

", ,r.r., *,
578468t- with token no 2600740184 dated .16 06.2025 5) Finat Ets, Hatf pay
Leave Encashment of amount Rs gg0g76/- with token no 2600454582 dated
04.06 2025 6) GrS Finar payment of amount Rs 54504r with token no 2600454503
dated 04 06 2025 7) ZpcpF amount 759016! (out of totar Amount 5007643/-) with
cheque no 2601298596 dated .l 1-09-2025 8) pRc 2020 ARREARS i) of amount
Rs 19440/- with token no 2600454515 ii) of amount Rs 1 9439r with token no
2600454569 iii) of amount Rs 19439/- with token no 2600454568 iv) of amount Rs19439/- with token no 26004s4561 v) of amount Rs 19439/_ with token no
2600454557 vi) of amount Rs .1943gf 

with token no 2600454548vii) ofamount Rs
19439/- with roken no 260045453g viii) of amount Rs 19439/_ with token no
2600454535 ix) of amount Rs .19439^ 

with token no 2600454529 x) of amount Rs
19439/- with token no 26o04s4s26 xi) of amount Rs 19438/- with token no
26004;4515 xii) of amount Rs 19438r with token no 2600454510 DATED 04-06-
2025 g) DA Arrears of amount Rs 5024/- i) with token no 26007393g8 ii) with
token no 2600739395 iii) with token no 2600739416 iv)with token no 2600739411
v) with token no 2600739373 DATED 08-07-2025 forthwith pending disposar of the
above writ petition pending disposar of the above writ petition.

Counsel for the petitioner : SRI B.BHAGATH SAIN

Counsel for the Respondents No.1,3&4 : Gp FOR SERVICES lll

Counset for the Respondents No.2 : Gp FOR SERVTCES (HOME)

The Court made the following: COMMON ORDER



IN THE HIGH COURT FOR THE STATE OF ..ELANGANA
AT HYDERABAD

THE HON'BLE SRI JUSTICE PULLA I(.,I RTHIK

WRIT PETITION NOs.1532 1545 1556 155!) 1599 AND

L6L9 0F 2026

2oth January,2026
Betwe e n:

l-zrgisetty Srinivasa Rao ernd ot]rers
i'etitioners

AND

Tl'r e State of Telangana.
Iicp. b1, its Principal Secretnr.1.,
Finance and Planning Departmcnt,
Secretariat, H1 derabad and others.

Re -spond el ts
COMMON ORDER:

These Writ petitions arc filecl aggrieved br t I e in:rction ol.

the respondents in rereasing retirar benefits to the r )ritioners.

2. Heard Sri B.Bhagath Sain, learr-recl cour sel for the

lletrtroners; learned Gorrc.rnrnt,nI [)ieaclct- lor- Serv r es-i. Ill and

Homc appearrr-rg lor the respective respondenL:; With their
corlser)I, all the Writ petitions are taken up for drs posal at the

zrclmission stagr: itself.



o

3. When the matters are taken up for hearing, learned

counsel for the pctitioners submit that the 1is raised in the

present Writ Petitions has already been adjudicated by the

Division Bench ol this Court in W.P. No.23138 of 2025. which

rvas disposed of uide order dated 03.09.2025, and thus prayed

to pass similar orcler ir-r the present Writ Petitions also.

4. The above n'radc submission is not seriously disputed by

the other side-

5. Having regard to the above made submissions and for the

reasons alike in the order dated 03.09.2025 passed by the

Division Bench in W.P.No.23138 of 2025, a1l the Writ Petitions

are disposed ol directrng Lhe respondents to ensure that the

entire amount payable to the petitioners be released forthwith

within a period of sk (6) weeks from today, failing which, the

entire amount u,ith regard to retiral benefits sha11 carry interest

at the rate of 10% per annurn from the date the amount fell due

till it is actually paid.
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Miscellaneous petitions, if an1.. pendinc jn these Writ

Petitions sha11 star-rd closed. There sl'rall be rro orc er as to cosls

Sd/. I-.SRINIVASA REDDY
ASiI ISTANT REEISTRAR

//TRUE COPY//

To,
SECIO]f6FFIcER

1. The Principal Secretary, Finance and planning Depart,r ent, Secretariat,
Telangana State, Hyderabad

2. The Principal Secretary, Directorate of Home ,Secreta-i rt, Telangana State ,

Hyderabad

3. The District Treasury Officer, Khammam District

4. The Sub Treasurer Officer, Khammam District

5. One CC to SRI B.BHAGATH SAIN, Advocate. [OPUC

6. Two CCs to GP FOR SERVICES lll, High Court for the jtate of Telangana.
lourl

7. Two CCs to GP FOR SERVICES (HOME), High ( ourt for the State of
Telangana. [OUT]

8. Two CD Copies.

BSK

PMK



HIGH COURT

DATED:2010112026

COMMON ORDER

WP.Nos.1 532, 1545, 1556, 1559,
1599 & 1619 0F 2026

DISPOSING OF THE WRIT PETTTIONS
WITHOUT COSTS

CC TODAY
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